FORM B
PUBLICANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION)

SIl. No. | PARTICULARS DETAILS
1. Name of corporate debtor CAMPUS IMPEX PRIVATE LIMITED (In
Liquidation)
2. Date of incorporation of corporate debtor 21/09/2007
3. ROC Kolkata Under the Companies Act, 1956

Authority under which corporate debtor is
incorporated / registered

4. Corporate ldentity No. / Limited Liability U51109WB2007PTC118893
Identification No. of corporate debtor

5. | Address of the registered office and principal | Ground Floor 14/B, Digendra Lal Roy Street,
Kolkata, Kolkata, West Bengal, India, 700006

office (if any) of corporate debtor

6. Date of closure of Insolvency Resolution | 17-03-2025
Process

7. Liguidation = commencement date of | 17-03-2025
corporate debtor

8. Name and registration number of the | Chandra Kumar Jain
insolvency professional acting as liquidator IBBI/IPA-001/IP-P00214/2017-18/10414

9. Address and e-mail of the liquidator, as | Poddar Court, Gate No. 1, Room No. 816
8™ Floor, 18 Rabindra Sarani, Kolkata -

registered with the Board )
700001, West Bengal. ckcacs@yahoo.co.in

8" Floor, 18 Rabindra Sarani, Kolkata -
700001, West Bengal.
cirp.campus@gmail.com

11. | Lastdate for submission of claims 16-04-2025

correspondence with the liquidator

Notice is hereby given that the National Company Law Tribunal Kolkata Bench has ordered the
commencement of liquidation of the CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION) on
17/03/2025.

The stakeholders of CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION) are hereby called upon to
submit their claims with proof on or before 16th April, 2025, to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall

be deemed to be submitted under section 38.
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Chandra Kumar Jain
IBBI/IPA-001/IP-P00214/2017-18/10414
Liguidator of CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION))
Date :26/03/2025
Place :Kolkata
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Invites 3 Nos. e-tenders, vide
NIT  Nos.- WBMAD/NIT-
108e/BM/GREEN CITY
-2024-25 & WBMAD/NIT-
109e/BM/GREEN CITY,
Submissions start date -
26-Mar-2025 at 11:00 AM. &
Bid submission end date
11-Apr-2025 at 03:30 PM &
NIT Nos -WBMAD/NIT-110e/
BM/BUS STAND-2024-25,
Submissions start date -
21-Mar-2025 at 09:00 AM. &
Bid submission end date
04-Apr-2025 at 03:30 PM. For
any further details, please visit
www.whtenders.gov.in
Sd/-
Chairman
Bishnupur Municipality

Opinion,
Monday to Saturday

To book your copy,
sms reachbs
to 57575 or
email order@bsmail.in

BusineSS;Standard

hakdaha Mu

Chakdaha, Nad
e-Tender Notice
Chakdaha Municipality invites e-
tender vide tender no. WSMAD/
CM/AMRUTZ/NIT-01/2024-25 &
Tenderid:-2025_MAD_831396_1
and WBMAD/CM/AMRUT2/NIT-
01/2024-25 & Tender id:- 2025
_MAD_831396_2 for various work
under Chakdaha Municipal Area.
For further information please visit

www.wbtenders.gov.in
Sd/-
Chairman
Chakdaha Municipality

FYASANSOL MUNICIPAL

)

3rd Call 1st

Corrigendum Notice
N.LE. ET. No. 11/WS/

Eng/24 Dt. 05-09-24
Bid Submission period:
04.04.25 instead 0f 25.03.25
Visit to website
www.wbtenders.gov.in
For details please contact to
Tender Cell, AMC.

Sd/- SE,

Asansol Municipal Corporation

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

EAST COAST RAILWAY

e-Tender Notice No. CAOCRSPBBS-03-
2025, Dated: 20.03.2025

NEIMERIRINLTIH CONSTRUCTION OF ROAD
OVER BRIDGE (ROB) (1) SPAN (2x36.0
METER COMPOSITE GIRDER + 1x18.0
METER COMPOSITE GIRDER) AT RAILWAY
KM, 422/6-8 IN LIEU OF LEVEL CROSSING
NO. 182 BETWEEN BARANG-
MANCHESWAR STATIONS & (2) SPAN (1x
36.0 METER COMPOSITE GIRDER + 1x18.0
METER COMPOSITE GIRDER) AT RAILWAY
KM, 532/35-533/1 IN LIEU OF LEVEL
CROSSING NO. 263 BETWEEN BALUGAON-
CHILIKA STATIONS ON BHADRAK-PALASA
MAIN LINE OF KHURDA ROAD DIVISION
RAILWAY PORTION ONLY).
Approx Cost of the work: RELEYAYEEL( S
EMD: %28,71,300/-, Completion Period of the
work: 18 (Eighteen) Months.
Tender Closing Date & Time: PYAZ¥IPLN
1500 hrs.

No manual offers sent by Post/Courier/Fax or in
person shall be accepted against such
e-Tenders even if these are submitted on firm’s
letter head and received in time. All such manual
offers shall be considered invalid and shall
rejected summarily without any consideration.
Complete information including e-tender
documents of the above e-Tenders is available in
website http://www.ireps.gov.in

Note: The prospective tenderers are advised to
revisit the website fifteen days before the date of
closing of tender to note any Change/
Corrigenda issued for this tender. The changes/
Corrigenda issued for the tender. The tenderers/
bidders must have Class-Ill Digital Signature
Certificate and must be registered or IREPS
portal. Only registered tenderer/bidder can
participate on e-tendering.

The tenderers should read all instructions to the
tenderers carefully and ensure compliance of all
instructions including check lists, para 3.1
(additional check-list) of Tender form (Second
sheet) Annexure-l of chapter-2 of Tender
documents, submission of Annexure-B duly
verified and signed by Chartered Accountant.

SBI Usthi Branch (12343) Gold Ornaments

Vill. + P.O. + P.S.- Usthi, Dist.- South 24 Parganas, . .
Pin- 743375, E-mail: sbi.12343@sbi.con | Auction Notice

0S|

Mst. Sayeda Khatun had availed Gold Loan from SBI Usthi Branch, by
pledging gold ornaments, has defaulted in repaying as per schedule. The
customer has not properly responded to the notice/ notices or the notice
returned undelivered. In these circumstances, it has been decided by the
competent Authority that if the gold loan(s) is /are not liquidated before 4

P.M. on (28.03.2025), the day of auction, i.e. (29.03.2025) pledged
ornaments will be publicly auctioned at under mentioned time and date at
the branch premises without further notice. All expenses incurred in this
connection will be borne by the borrower(s). Bank reserves the right to
postpone/withdraw the auction at any time and stop the auction in the
middle. Successful bidder can pay the fullamountand obtain possession of
ornaments.

Borrower Name: Mst. Sayeda Khatun

KOLKATA | THURSDAY, 27 MARCH 2025 BllSilleSS Standard

Aadhar Housing Finance Ltd.

Corporate Office : 802, Natraj By Rustomjee, Western Express Highway, Sir M.V.
Road, Andheri East, Mumbai-400069, Maharashtra

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited (AHFL) under the Securitisatioin and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of Power conferred under section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, Demand Notice (s) Issued by the Authorised officer of the company to the Borrower(s)/Guarantor(s)
mentioned herein below to repay the amount mentioned in th notice within 60 days from the date of receipt of the said notice. The borrower having
failed to repay the amount, notice is hereby given to the Borrower(s)/ Guarantor(s) and the publicin general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him under Sub-Section(4) of the Section 13 of the said Act said Act read with
rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of AHFL for an amount as mentioned herein under with interest thereon.

Name of the Branch / Description of Secured asset Demand Notice | Date of
Borrower(s) /Co Borrower(s) (immovable property) Date and Amount| Possession

| Housing Finance Ltd |

Durgapur Branch Office: Chaitnya Complex, Ground Floor, One Room, Plot No. - CA - 4, phase - I, Bengal Ambuija, City Centre, Durgapur - 713216 (West Bengal)

POSSESSION NOTICE Appendix IV (for immovable property)

09-Nov-24

Online tender is invited by the
undersigned for the works : “Repair
and Renovation of Electrical
Installation,  Air conditioners along
with ducting arrangement, Fire
detection system of Madinat-ul-
Hujjaj campus at New Town, Rajarhat,

Kolkata-700 160.-El work.”
Tender No : WBPWD / EE / BED/

BENCH AT KOLKATA

In the matter of:

Kolkata Weir Estate Management Limited
(CIN: U70200WB2010PLC150904)

(Company incorporated under Companies Act, 1956)
COMPANY PETITION NO. 207 (KB) OF 2024.

. Proposed . . (Loan Code 08800000428 &|ALL THAT piece and parcel of land admeasuring more or less 2.5
ﬁ(l, ADate_ of Time of Purity OWelght of Ggld No. of Items 1t 08800000453 Katha along with Double storied building and structure of area 900 LC No. 24-Mar-25
"| Auction Auction | (Carat) | Ornaments (Gms) Sq.ft Ground fllor and 600 Sq.Ft 1st Floor situated at Mouza kanksa| ~ 08800000428
3.00 PM Gr. Wt. 30.000 Durgapur Branch), bearing JL no 86,Khatian no 2083,R.S Plot no 2919 under PS-| Rs. 1981237/-
1.129.03.2025| °- . - VL. OU. i i Kanksa, District-Paschim Bardhaman Bounded by: East: Land of LC No.
To4PM. | 22C | Netwt20.000 | 2PCBangle onvamal uieree (OMOSH) | ik ukree West PlotNo. 2913 Norh'3 Feetwice Gal South| 08300000453
300 PM Gr. WL 30.000 ayan Mukherjee (Co-horrower) | and of Abani Mondal Rs. 381775.5/-
2.129.03.2025| 2-YY I 22C r. WL o0. ; 2./(Loan Code 0880000056 4|ALL THAT piece and parcel of land admeasuring more or less 1.68 - Jan-
To 4 PM. Net Wt.24.000 1 PC Churi ( Kottha along with one Storied temporary structure admeasuring more, 09-Jan-25 124 Mar-25
N . Durgapur Branch), o less 100 sqft(covered area) situated at Mouza-Birvanpur, bearing| ~ Rs. 503808/
Date : 27.03.2025 Authorized Officer Nirmal Mondal (Borrower) JLNo 91, DaagNo 1894 & 1897, Khatian No- 5 as per Deed being no-
Place: Usthi State Bank of India 02796 for the year 2013, under Durgapur Municipal Corporation, P.S-
Jharna Mondal (Co-borrower) Cokeoven, District- Paschim Bardhaman Bounded by: East: R.S Plot|
No.1894 West: Property of Sri Sushil Dey North: House of Minati
Bardhan South: 6Ftwide Road
Place: Durgapur Date: 27.03.2025 Authorised Officer, Aadhar Housing Finance Limited
NOTICE INVITING TENDER BEFORE THE NATIONAL COMPANY LAW TRIBUNAL BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT KOLKATA

In the matter of:
Kolkata Weir Laboratories Limited
(CIN: U85110WB2011 PLC161528)

(Company incorporated under Companies Act, 1956)
COMPANY PETITION NO. 205 (KB) OF 2024.

In the matter of:

Union of India through Serious Fraud Investigation Office
...PETITIONER

-VERSUS-

Kolkata Weir Laboratories Limited and Others
...RESPONDENTS

ADVERTISEMENT OF PETITION

Notice is hereby given that a petition for the winding-up of the
above-named company by the Tribunal at Kolkata was on the
06.12.2024 presented to the said Tribunal by Union Of India
Through Serious Fraud Investigation Office, Ministry of
Corporate Affairs, having its Regional Office at 5, Sido Kanhu
Dahar, Esplanade East, 2nd Floor, Kolkata, West Bengal - 700
069 and having Principal Office at Pt. Deendayal Antyodaya
Bhawan, CGO Complex, Lodh i Road, New Delhi 110 003, India
and that the said petition is directed to be heard before the
Tribunal on 19.02.2025. Any contributory or other person
desirous of supporting or opposing the making of an order on
the said petition should send to the petitioner or his
representative notice of his intention signed by him or his
representative with his name and address so as to reach the
petitioner or his representative not later than five days before
the date fixed for the hearing of the petition and appear at the
hearing for the purpose in person or by his representative. A
copy of the petition shall be furnished by the undersigned to any
creditor or contributory on payment of the prescribed charges
for the same. Any affidavit intended to be used in opposition to
the petition should be filled in Tribunal and a copy served on the
petitioner or his representative not less than five days before the
date fixed for the hearing.

Representative for Petitioner

Mr. Shaunak Ghosh

Central Government Counsel
Galaxy Apartment, Flat B, 50/12,
Kolkata-700053

Mobile: 9831299143

Email: shaunak.ghosh@hotmail.com

CBC 07102/11/0016/2425

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
BENCH AT KOLKATA

In the matter of:
Kolkata Weir Securities Limited
(CIN: U67120WB2010PLC153852)

(Company incorporated under Companies Act, 1956)
COMPANY PETITION NO. 202 (KB) OF 2024.

In the matter of:

Union of India through Serious Fraud Investigation Office
...PETITIONER

-VERSUS-

Kolkata Weir Securities Limited and Others
...RESPONDENTS

ADVERTISEMENT OF PETITION

Notice is hereby given that a petition for the winding-up of the
above-named company by the Tribunal at Kolkata was on the
03.12.2024 presented to the said Tribunal by Union Of India
Through Serious Fraud Investigation Office, Ministry of
Corporate Affairs, having its Regional Office at 5, Sido Kanhu
Dahar, Esplanade East, 2nd Floor, Kolkata, West Bengal 700
069 and having Principal Office at Pt. Deendayal Antyodaya
Bhawan, CGO Complex, Lodhi Road, New Delhi 110 003, India
and that the said petition is directed to be heard before the
Tribunal on 19.02.2025. Any contributory or other person
desirous of supporting or opposing the making of an order on
the said petition should send to the petitioner or his
representative notice of his intention signed by him or his
representative with his name and address so as to reach the
petitioner or his representative not later than five days before
the date fixed for the hearing of the petition and appear at the
hearing for the purpose in person or by his representative. A
copy of the petition shall be furnished by the undersigned to any
creditor or contributory on payment of the prescribed charges
for the same. Any affidavit intended to be used in opposition to
the petition should be filled in Tribunal and a copy served on the
petitioner or his representative not less than five days before the
date fixed for the hearing.

Representative for Petitioner

Mr. Shaunak Ghosh

Central Government Counsel
Galaxy Apartment, Flat B, 50/12,
Kolkata-700053

Mobile: 9831299143

Email: shaunak.ghosh@hotmail.com

CBC 07102/11/0013/2425

Chief Administrative Officer (Con), Road

PR-190/CH/24-25 | Safety Project/Bhubaneswar e-NIQ-113 / 2024-25 & e-Tender ID

No. 2025_WBPWD_831156_1
Document Download Closing Date :
09.04.2025 up to 10:00 Hrs.
Details may be downloaded from
etender.wb.nic.in.

Sd/-
Executive Engineer, PWD
Bidhannagar Electrical Division

FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF CAMPUS IMPEX PRIVATE LIMITED
(IN LIQUIDATION)

k. PARTICULARS

1. |Name of corporate debtor

DETAILS

CAMPUS IMPEX PRIVATE LIMITED (In
Liquidation)

2. |Date of incorporation of corporate|21/09/2007

debtor

3. |Authority under which corporate debtor
isincorporated/registered

ROC Kolkata Under the Companies Act,
1956

4. |Corporate Identity No. / Limited Liability|U51109WB2007PTC 118893

Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate
debtor

Ground Floor 14/B, Digendra Lal Roy
Street, Kolkata, Kolkata, West Bengal,
India, 700006

6. |Date of closure of Insolvency|17-03-2025

Resolution Process

7. |Liquidation commencement date of|17-03-2025

corporate debtor

Chandra Kumar Jain
IBBI/IPA-001/IP-P00214/2017-18/10414

8. [Name and registration number of the
insolvency professional acting as

liquidator
9. |Address and e-mail of the liquidator, as|Poddar Court, Gate No. 1, Room No. 816,
registered with the Board 8th Floor, 18 Rabindra Sarani, Kolkata -

700001, West Bengal.
ckcacs@yahoo.co.in

Poddar Court, Gate No. 1, Room No. 816,
8th Floor, 18 Rabindra Sarani, Kolkata -
700001, West Bengal.
cirp.campus@gmail.com

|Address and e-mail to be used for
correspondence with the liquidator

11.|Last date for submission of claims 16-04-2025

Notice is hereby given that the National Company Law Tribunal Kolkata Bench has ordered the
commencement of liquidation of the CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION)
on 17/03/2025.
The stakeholders of CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION) are hereby called
upon to submit their claims with proof on or before 16th April, 2025, to the liquidator at the
address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Chandra Kumar Jain

IBBI/IPA-001/IP-P00214/2017-18/10414

Liquidator of CAMPUS IMPEX PRIVATE LIMITED (IN LIQUIDATION)

Date : 26/03/2025
Place : Kolkata

In the matter of:

Union of India through Serious Fraud Investigation Office
...PETITIONER

-VERSUS-

Kolkata Weir Estate Management Limited and Others
...RESPONDENTS

ADVERTISEMENT OF PETITION

Notice is hereby given that a petition for the winding-up of the
above-named company by the Tribunal at Kolkata was on the
06.12.2024 presented to the said Tribunal by Union Of India
Through Serious Fraud Investigation Office, Ministry of
Corporate Affairs, having its Regional Office at 5, Sido Kanhu
Dahar, Esplanade East, 2nd Floor, Kolkata, West Bengal - 700
069 and having Principal Office at Pt. Deendayal Antyodaya
Bhawan, CGO Complex, Lodhi Road, New Delhi 110 003, India
and that the said petition is directed to be heard before the
Tribunal on 19.02.2025. Any contributory or other person
desirous of supporting or opposing the making of an order on
the said petition should send to the petitioner or his
representative notice of his intention signed by him or his
representative with his name and address so as to reach the
petitioner or his representative not later than five days before
the date fixed for the hearing of the petition and appear at the
hearing for the purpose in person or by his representative. A
copy of the petition shall be furnished by the undersigned to any
creditor or contributory on payment of the prescribed charges
for the same. Any affidavit intended to be used in opposition to
the petition should be filled in Tribunal and a copy served on the
petitioner or his representative not less than five days before the
date fixed for the hearing.

Representative for Petitioner

Mr. Shaunak Ghosh

Central Government Counsel
Galaxy Apartment, Flat B, 50/12,
Kolkata-700053

Mobile: 9831299143

Email: shaunak.ghosh@hotmail.com

CBC 07102/11/0018/2425

BENCH AT KOLKATA

In the matter of:
Kolkata Weir Water Treatment Plant Limited
(CIN: U41000WB2011PLC162099)

(Company incorporated under Companies Act, 1956)
COMPANY PETITION NO. 203 (KB) OF 2024.

In the matter of:

Union of India through Serious Fraud Investigation Office
...PETITIONER

-VERSUS-

Kolkata Weir Water Treatment Plant Limited and others
...RESPONDENTS

ADVERTISEMENT OF PETITION

Notice is hereby given that a petition for the winding-up of the
above-named company by the Tribunal at Kolkata was on the
06.12.2024 presented to the said Tribunal by Union Of India
Through Serious Fraud Investigation Office, Ministry of
Corporate Affairs, having its Regional Office at 5, Sido Kanhu
Dahar, Esplanade East, 2nd Floor, Kolkata, West Bengal - 700
069 having Principal Office at Pt. Deendayal Antyodaya
Bhawan, CGO Complex, Lodhi Road, New Delhi 110 003, India
and that the said petition is directed to be heard before the
Tribunal on 19.02.2025. Any contributory or other person
desirous of supporting or opposing the making of an order on
the said petition should send to the petitioner or his
representative notice of his intention signed by him or his
representative with his name and address so as to reach the
petitioner or his representative not later than five days before
the date fixed for the hearing of the petition and appear at the
hearing for the purpose in person or by his representative. A
copy of the petition shall be furnished by the undersigned to any
creditor or contributory on payment of the prescribed charges
for the same. Any affidavit intended to be used in opposition to
the petition should be filled in Tribunal and a copy served on the
petitioner or his representative not less than five days before the
date fixed for the hearing.

Representative for Petitioner

Mr. Shaunak Ghosh

Central Government Counsel
Galaxy Apartment, Flat B, 50/12,
Kolkata-700053

Mobile: 9831299143

Email: shaunak.ghosh@hotmail.com

CBC 07102/11/0014/2425

oo |

FROM

Road No. 6, JVPD Scheme, Juhu, Mumbai-400 049.

intermediates, chemicals, solvents, pharmaceuticals etc.
Financial and Other Information of PIDCL's:

E-Mail: panindia1992 @ gmail.com.

shareholder folios.

PUBLIC ANNOUNCEMENT PURSUANT TO PROVISION OF CLAUSE (iv), (v), (vi)
AND (ix) OF ANNEXURE A TO SEBI CIRCULAR NO. SEBI/HO/MRD/DSA/CIR/P/
2016/110 DATED OCTOBER 10, 2016

Kishor Abhaychand Turakhia S/o Shri Abhaychand Turakhia resident of 8-105,
Swethambri Apartment, 2nd Floor, N.S. Road no.-5(Extension), Gulmohar Cross

Kishor Abhaychand Turakhia is one of the public shareholder of PAN-India Drugs & Chemicals Limited ("PIDCL").
PIDCL was listed on the Madhya Pradesh Stock Exchange, which has been de-recognised by the Securities and
Exchange Board of India ("SEBI"). Consequently, PIDCL has been moved to the Dissemination Board ("DB") of the
BSE Limited ("BSE"). PAN-India Drugs & Chemicals Limited was originally incorporated as a Public Limited Company
under the Companies Act, 1956 under the name and style PAN-India Drugs & Chemicals Limited vide Certificate of
Incorporation dated March 26, 1992. Presently, company is engaged in the business of manufacture, produce and
distribute, sell, make, market research, import export and to deal in all kinds of bulk drugs, fine chemicals drugs

i.  Name of the Company: PAN-India Drugs & Chemicals Limited (CIN: U24232MP1992PLC007026)
ii.  Registered Office: Plot No. 323 Sector (E) Industrial Area Sanwer Road Indore 452006. Ph No. +91 9833720407,

iii.  Shareholding: As on March 31, 2024, the paid-up equity share capital of PIDCL was Rs. 699.31 Lakh comprising
0f 6993125 equity shares of Rs. 10/- (Rupees Ten Only) each fully paid up. Out of the total 6993125 equity shares
issued by PIDCL, 10000 equity shares representing 0.14% are held by the Promoters. The remaining 6983125
equity shares representing 99.86% are held by public shareholders out of which 8,50,400 equity shares are held
by Kishor Abhaychand Turakhia, acquirer to the exit offer. As on March 20, 2025, PIDCL had 4955 Public

[APPENDIX IV [Rule 8 (1)] POSSESSION NOTICE (For Inmovable Property)

IDBI Bank Limited

Retail Recovery Department, 44, Shakespeare Sarani, 2nd Floor, Kolkata, PIN-700017, Ph. No.:
023-68557725/613/9830081405/7980920253 Website:-www.idbibank.in, CIN :

L65190MH2004G 01148838

1) Name of the
Borrower/
Co-borrower
2) Account Number

1) Sudip Roy
(Borrower)

Whereas, The undersigned being the authorised officer of IDBI Bank Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the
powers conferred under Section 13 (12) read with rule 3 of Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice on the date mentioned against the accounts calling upon the borrower/guarantor/mortgagor to repay the
amount as mentioned against the account within 60 days from the date of receipt of the said notice. The
Borrower/Guarantor/ Mortgagor having failed to repay the amount,

Borrower/Guarantor/Mortgagor and the public in general that the undersigned has taken possession of the property
described herein below, in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8
of the Security Interest (Enforcement) Rules, 2002 on the dates mentioned against the accounts.The
Borrower/Guarantor/Mortgagor in particular and the public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of IDBI Bank Limited for the amounts mentioned below
plus applicable interest, cost and charges thereon. The borrower’s attention is invited to provisions of sub-section(8) of
section 13 of the Act, in respect of time available, to redeem the secured assets.

1)Date of Demand Notice
2)Date of Possession
3)Claim Amount as per
Demand Notice

1) 06-01-2025

2) 25-03-2025

3) Rs. situate at Mouza - Dhasa admeasuring 10 Decimals more or less

35,93,580.08 |[together with 2817 sq ft pucca structure standing thereon lying and

2) Loan Alc Nos: (Rupees Thirty |situated at Mouza — Dhasa, J L No 028, Comprised in R S and L R Dag
0359675100017824 Five Lakh No 203, R S Khatian No. 998 corresponding to L R Khatian Nos 467 and
and Ninety Three | 1965 under Sankarhati — | Gram Panchayat, PS- Jagatballavpur within
0359675100017888. Thousand Five [the jurisdiction of ADSR Bargachia and DSR — | Howrah, Distt —

Hundred Eighty
and Paise Eight
Only) as on
14/10/2024

notice is hereby given to the

Description of the Immovable Property

Borrower/
Mortgager, on 09/09/2019, in respect of its immovable properties

Mortgage by executing deed of Mortgage by the

Howrah, Land has been butted and bounded by . North — Pond of Dag
No 204; South — Common Passage;East — Property of Dag Nos 193
and 195; West — Property of Dag No 203 (P).together with all and
singular structure/s and erections thereon, both present and future.

iv.  Summary Financials: As per its audited financial statements for the last three years, PIDCL's Net Worth and 2.|1.Soumen Ghosh ;) :2"; 'J 32'22002254
Net Profit/(Loss) after tax was as follows: (Bor.rower), ) 25-03-
(Rs.In Lakh) Sunil Kumar Ghosh
. (Co-Borrower)

Particulars 30.09.2024 | 31.03.2024 | 31.032023 | 31.03.2022 2.10an Alc Nos:

(Un-Audited) | (Audited) | (Audited) (Audited) 0401675100004725,
Paid up equity share capital 699.31 699.31 699.31 699.31 0401675100004855
NetWorth 42502 42531 427.09 426.90 and

- 040675100004572

Net Profit/(Loss) After Tax (0.29) (1.78) 0.18 238

ten days from the date of this Public Announcement.

address of the Company to the Exit offer, as mentioned below:
PAN-India Drugs & Chemicals Limited

Contact Person: Mr. Ashish Shah

shareholders can tender shares as prescribed above.

the liability to acquire such shares.

Place: Indore
Date: 26.03.2025

The SEBI vide its Circular No. SEBI/HO/MRD/DSA/CIR/P/2016/110 dated October 10, 2016 ("SEBI Circular"), has
stipulated the procedure and process for exit of Exclusively Listed Companies ("ELC") from the DB. As provided in
Clause (i) of Annexure A of the SEBI Circular, PIDCL on March 03, 2025 have appointed M/s D & A Financial Services
(P) Limited, a category | Merchant Banker as an Independent Valuer from BSE's panel of expert valuers. The said
Independent Valuer after taking into consideration the applicable valuation methodologies, has issued its Valuation 3.
Report dated March 10, 2025 and has determined the fair value of an equity shares of PIDCL as Rs. 4.97 per share.
The Valuation Report will be available for inspection at Registered Office of PIDCL during office hours for a period of

We are therefore making Exit offer to acquire the shares of the Company from the Public shareholders at a price of
Rs.6.00 per Equity Share ("Exit or Offer Price"), the value being more than determined by the Independent Valuer as
stated above. The offer letter along with Blank Transfer Deed is being dispatched to only those public shareholders
whose names appear on the register of the shareholders of the Company on March 24, 2025 ("Specified Date").

According to Offer, you may tender your shares at the Exit or offer price along with valid Share Transfer Deed to the
Plot No. 323 Sector (E) Industrial Area Sanwer Road Indore 452006
Tel: +91 9833720407, Email: panindia1992 @ gmail.com
The exit offer shall open on April 07, 2025 and will close on April 24, 2025. During the tendering period Public

The shareholders who could not tender their shares within the above-mentioned Offer Period, have right to tender the
shares up to a period of one year from the date of completion of offer at the same price of Rs. 6.00 per share as
determined by the D & A Financial Services Private Limited. The acquirer of PIDCL hereby declare that they undertake

3)Rs. 36,54,578.12
(Rupees Thirty
Six Lakh Fifty
Four Thousand
Five Hundred
Seventy Eight
and Paise
Twelve Only) as
on 11/10/2024

Mortgage by deposit of title deed bearing deed no 1337 of 2015 where all
that piece and parcel of land measuring 7.37 satak be the same or little
more or less with structure thereon lying and situated at Mouza — Garji, J L
No 6 under Khatian nos 1227,1228 and 1229, comprised under Dag Nos
1% partis RS & LR Dag No 438 with land area measuring 3.23 decimal, 2™
partis RS & LR Dag No 440 with land area measuring 0.91 decimal, 3*
part is RS & LR Dag No 441 with land area measuring 3.23 decimal,
resulting into total area of 7.37 decimal comprising of a two storied
building with structure upon ground floor and 1* floor measuring 1300 sq ft
and 1075 sq ft respectively under ADSRO & Subdivision Chandannagar,
PS - Bhadreswar, Ward no 28, Holding no 281, under Chandannagar
Municipal Corporation, Distt — Hooghly, The said property is butted and
bounded by North : Property of Asit ghosh & RS & LR Dag No 447
(Pond);South : Property of Sunil ghosh and Ajit Ghosh and CMC
road;East: RS &LR DagNo 439 of Kalosashi Roy;West : Property of Asit
ghosh, Sunil Ghosh and Common Passage.together with all and singular
structure/s and erections thereon, both present and future.

1. Shri Hare Krishna
Maity (Applicant),
Smt Krishna Maity
(Co-applicant 1),
Shri Prasenjit Maity
( Co-applicant 2)
and Shri Avijit Maity
( Co-applicant 3)

2. Loan Alc No:

1.13.01.2025
2.25-03-2025
3.Rs.18,19,698.09/-
(Rupees Eighteen
Lakh Nineteen
Thousand Six
Hundred Ninety
Eight and Paise
Nine only ) as on

All that piece and parcel of immovable property admeasuring area
0.0466 acres situated at Mouza Abasgarh,J.L. No.191 within Siromani
Gram Panchayat, R.S. Khatian No.6/2,L.R. Khatian No.186/6,New L.R.
Khatian No0s.597,598,599, R.S. & L.R. Plot No.196 and situate on
Paschim Medinipore under P.S. Midnapore in the state of West Bengal
and which is bounded as follows ,On the East by : Tapas Mukherjee.On
the West by : 10 feet wide mud road.On the South by : 10 feet mud
road.On the North by : Amal Pal.together with all and singular the
structures and erections thereon, both present and future.

Binambika Rao
(Co-Borrower)

2. Loan A/c No:
0239675100004763

Sd/-
Kishor Abhaychand Turakhia

042067;11!;)0003728 10.10.2024
0420675100007009
4.|1.Shri Govindra 1.17.09.2024 Sale Agreement dated 07-06-2013 in respect of immovable property
Srinivasa Rao 2.25-03-2025 situated at Flat No. 405, Block No C on Fourth floor in South west side
(Borrower) and 3.Rs. 3,14,638.22/- | measuring about more or less 918 sq ft. in a G+5 six storied building
Smt. Govindra (Rupees Three |“Imperial heights” comprised in R.S Dag Nos. 132 and 133 under RS

Lakh Fourteen
Thousand Six
Hundred And
Thirty Eight
Paise Twenty
Two Only) as on
10.05.2024

Khatian nos 335 and 334/2 and at present LR Dag nos 159 and 160under
LR Khatian no 1038 deriving from LR Khatian nos 263, 402, 330, 168,
207, 278 & 81 situated at Balarampur road, Mouza Mirpur, PS- Kharagpur
Local within Paschimi Medinipur Zila Parishad within the area of Gopali
Gram Panchayat Distt Paschimi Medinipur under the jurisdiction of
District Registrar Medinipur and ADSR Kharagpur which is butted and
bounded as follows : On the North : Partly land of RS Dag No 130 and
132;0n the South: Partly land of RS Dag No 133 of the owner of Dhirendra
nath kar and partly RS Dag no 132;0n the East : Partly Balarampur road
and partly land of RS Dag no 132 of Ajoy bakli;On the West : Partly land of
RS Dag No 605 of owner Amiya De and Partly land of RS Dag No 130

(Acquirer) Date:25-03-2025

Place:West Bengal

Sd/- Authorised Officer
IDBI BANK LTD
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Form No. URC-2

Advertisement giving notice about
registration under Part-I of Chapter XXI
[Pursuant to section 374(b)
of the Companies Act, 2013 and
rule 4(1) of the companies
(Authorised to register) Rules, 2014]
1. Notice is hereby given that in
pursuance of sub-section (2) of
section 366 of the Companies Act,
2013, an application has been made
to the Registrar at West Bengal that
‘Trinath Gold Testing Centre”, a
partnership firm may be registered
under Part-l of Chapter-XXI of the
Companies Act 2013, a company

limited by shares.

2. The principal objects of the company
are as follows: The main objective of
the company is the assaying of gold
and silver articles, bullion of gold and
silver, melting of metals, silver and
goldsmith work, and dealing in other
precious metals, jewellery items, and
other related businesses in the same
line.

3. Acopy of the draft memorandum and
articles of association of the proposed
company may be inspected at Ground
Floor, IB-3, Shyam Plaza, 30C/1 Bus
Road, Baguihati, Kolkata, North
Twenty-four Paranagans, West
Bengal-700059. India. 4. Notice is
hereby given that any person
objecting to this application may
communicate their objection in writing
to the Registrar at Central Registration
Centre (CRC), Indian Institute of
Corporate Affairs (IICA), Plot No. 6,
7, 8, Sector-5, IMT Manesar, District
Gurgaon-122502, Haryana within
twenty-one days from the date of
publication of this notice, with a copy
to the company at its registered office.

Dated this: 25/03/2025

Name of the Applicant
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